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day of

between President of India, hereinafter called “The Vendor” (which expr&s on shall unless excluded by or

repugnant to the coptext be d med to include its successors ip office and assigns) of the one part and
- ShigL. A‘%‘f\ o\ Kumgor € \r\mﬁ‘cw?\ ............... \»— QY\

s‘&/daugmeﬁwﬁ%mmfsp ..,.;.,A~..19..~,.C:qhanx ......................

...... ICTAINE S S 478 koI ATE
h@rema ter called the Ailottee {which expression shall unless excluded by or repugnant to the context be /
deemed to include his successors in office and assigns) of the second part and
Sh. %nt .baﬁ?\;j@*g% AL
............................................. SV » (o
{/"A [\ g&ﬁ, 2 Q\M,Mau CNECK s s

{
\L nﬁg\;hﬂrelnaf*er called the "Purchaser’ (which expression shall unless excluded by or repugnant\

\/ {dsemed to include his successors in office and assigns) of the third part.
: 10)4 5\0% .................. P.C
— by Delni V\eueopmeatAUhor,ry F ath’%é ....... .....,.\.T"loor ..... 3& .................. {1 Block MOt A

PriNo.. .. :33 ................... tuated i %ﬁ }W P\‘DW ...... Q'me ................

was allotted tome sarty of the second part st ihisct 1o the Imitelion

wiitions mentioned therin,

AND WY HCRFAQJ\QEE‘:OLIE'QSJH..@%.‘T\?K..KHWMKA% ,,,,,, 'T ........

sith. L Khne }c}@\f\’ Ro. 2Nk, Daxs Yam Yaho: :
Atforriey o ’\Qq\/l ............................................. appointing Sh... . Ghak

o 3 8/0 O* g*GW\J .............................................. prene Q] 230 A A . "
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isfiher alfamay utnorsmg hirafher o sell the said property on his/her behalf AND whereas ()

AND WHEREAS represe,ntlm that the said allotment is sfi
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NOW TH! E!ND I\AJRE TNESSEQ THAT in consideraton of the sum of Rs 1 j’
RUDEGS ..................... MM ............. ’«g‘t’\i’r’ ..... ; 8 ........ K s

paid before the execution hereof (the receipt where of the Vendor hereby admits and acknowledges), the
aforesaid representation and subject to limitation mentioned hereinafter, the vendor doth hereby grants,
conveys, sells, releases and transfers, assigns and assures unto the aforesaid purchaser aithe free hold
ownership rights in the flat No. ‘% ............ Sé .................... o ..... i Sector.. £
situated in.. %D\NW .....................................................................................................................................................
(hereinafter referred to as the said property) more fully described in the Schedule hereunder, together with all
remainder, rents issues and profits thereof TO HAVE AND TO HOLD the same unto the purchaser absolutely
and forever, SUBJECT to the exceptions, reservations, covenants and conditions hereinafter contained, that
is to say, as follows

1. The Vendor excepts and reserves unto himself all mines and minerals of whatever nature lying in or
under the said property together with full liberty at all times for the Vendor, its agents and workmen, to enter
upon all or any part of the property to search for win, make merchantable and carry away the said mines and
minerals under or upon the said property or any adjoining lands of the Vendor and to lay down the surface of
all or any part of the said property and any buildings under or hereafter to be erected thereon making fair
compensation to the purchaser for damage done unto him thereby, subject to the payment of land revenue or
other imposition payable or which may become &awfuk\&y payable in respect of said property and to all public
rights’or easement affecting the same.

2. That notwithstanding exceution of this deed, use of the property in contravention of the provisions of
Master Plan/Zonai Development Plan/Lay out plan shall not be deemed to have been condoned in any
manner and Delhi Development Authority shall be entitled to take appropriate action for contraventions of
Section-14 of Delhi Development Act or any other law for the time being in-force.

3. The Purchaser shall comply with the building, drainage and other bye-laws of the appropriate Municipal
or other authorities for the time being in force,

If it is discovered at any stage that this deed has been obtained by suppressions of any fact or by any
mis-statement, mis-representation or fraud, than this deed shall become void at the option of the vendor,
which shall have the right to cancel this deed and forfeit the consideration paid by the purchaser. The decision
of the vendor in this regard shall be final and binding upon the purchaser and shall not be called in question
in any proceedings.

== . @ ltis further declared that as a result of this present Purchaser from the date mentioned hereafter will
p ecom@Pabsolute owner in fee simple of the said property & the Vendor doth hereby releases the Purchaser
“from all liability in respect of rent reserved by and the covenants and conditions contained in the said
allotment Jetter required to be observed by the purchaser of the said demised property.

The stamp duty and registration charges, upon this instrument shall be borne by the purchaser.

"l b('< "Z A: J s~
s anbeorssmt (el KotaRaon
&on A,gsbélf of and by the or%ierand direction of the Vendor has hereunto set his hand
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THE SCHEDULE ABOVE REFERRED TO

Allthat flat Nok 2 é .......... in onck f\o ....................... Pkt No...oo?.......Sector No...... f),‘ ........ inthe
layout plan of Housing Estate at 4 Wt

........................................................................................................................................................................................

Category L ........ (J\ ........................
SIGREA DY SIS ... st

for and on behalf of and by the order and direction of the Rresident of India.
o

In the presence of :

(1 ShrilSmt....ooovaen. (i

In the presence of

(1) ohﬂ/\)mtgjl/
Ao A...iz..a_zmg.xé;em‘ Lo DL 4 -

2) Shr;/Sthﬁmui K@W

R\e 3, T agat Luns Delli
Signed by ShrifSmt, W Strsghh O

In the presence of

() ;/Smte ......... (L]
%
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2/4/2015 Online Payment Challan
Print Challan  Home Page 3 5
; First Copy Of DDA Flats Payment 1 Second Copy Of DDA Flats Payment !
E ~ Delhi Development Authority __ Delhi Development . Authority \

ChallanNo: 90019940 Unique(FLNO):

ChallanNo :

90019940 Unique(FL NO) :

FileNo: / 15( 150) 1990/ NPRS/ RO FileNo: / 15( 150) 1990/ NPRS/ RO
Name: Daljit singh Ghai Name : Daljit singh Ghai
st No.A36,First Floor Pocket- Flat No.136,First Floor Pocket-
3, Sector-2 Rohini Delhi 3,Sector-2 Rohini Delhi

Address: Address: “
Property Partuulars Property Particulars
Scheme : NPRS yyyyyyyyyy Scheme:NPRS )
Localm RO MatCateg,ory Locality RO Flat Category : )
Sector: 2 Block Pocket : 3 Sector : 2 Block : Pocket: 3
Flat No: 136 Floor : FF _ FlatNo:136Floor:FF

Typé of Payment T Type - Payment e
, ' Type Of Payment §COD }Amount(ln Rs.)| I Type Of Payment CODE Amount(ln Rs)
Al ‘i OTHER CHARGE FOR FLAT 1190 }5000 I lANY OTHER CHARGE FOR FLAT 1190 15000

Total Amount: 5000
Total Amount In Words: Rs. Five Thousands Only

Signature of Tenderer

Total Amount: 5000
Toml Amount ln W()rd

.
.

Rs Five Thousands Only

Note:

(i) The validaty of challan for making online payment shall be 15 days,
(ii) No part payment shall be allowed against online generated challan

(iii) No Baak stamp is required if the payment has been made through

NEFT/RTGS.

Payment to be Made as per Details Given Below if Paying through

amount.|(ii) No part payment shall be

Note:
(i) The validaty of challan for making online payment shall be 15 days.
allowed against online generated challan amoun

(iii) No Bank stamp is required if the payment has been made through

INEFT/RTGS.

iiPayment to be Made as per Details Given Below if Paying through

Beneﬁcmy Name: iDelhi Development Authotity

?eneﬁmmy Name Delhi Development Authority

Pay to Account

Pay to Account No: DDACEN90019940 No : DDACEN90019940
[ Tane v ( uuml Bank ot T Bank Namc Central Bank of India
1S Code : CBlN()282695 IES Code : }CBIN0282695

Receive the above amoum

Receive the above amount

Bank Manager's Signature(with dated seal)

Bank Manager's Signature(with dated s¢

Details may be checked by concerned section

\Details may be checked by concermed section




Reg. No. Reg. Year Book No.
4581 2015-2016 1

Ist Party IInd Party

Ist Party POI
[Ind Party DALIJIT SINGH GHALI
Witness Pradeep Bisht, G K Jha

Registration No.4,58 1 m Book No.l Vol No 5
onpage 51 to 53 onthisdate . 17/03/2
and left thumb impressions has/have been taken in my presence.

Date 20/03/2015 11:19:39

TN

159326554581
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Witness

day Tuesday

Sub Registrar
Sub Registrar VII
New Delhi/Delhi



)EVELOPMENT AUTHORITY

(HOUSING DEPARTMENT)
REGISTERED AD.

Deputy Director (Housing) Flat Cat. HE R o
‘D’ Block, Vikas Sadan, Behind INA Market, : :
Mew Delhi T A e - " a%
File No. LOLSL 150190/R0 /NP Block dates: Eﬁffgf@%mﬁﬁfaﬁfgﬁ I
To ,
SH ASHDE KUMAR HHATTAR
, ; N Thapp Mo, Regd. No. Priority No.
H NO 3456 DARIBAPAN PAHAR GANJZ2I&MName of Scheme) Hegd No 2
HoDELnY : T HPRD IwATEESD ] %EE53] 0 12391
Regd. Agsncy
ROWINT

. Dear Sir/Madam,

1. 1 am directed to inform you that you have besn declared successful for aliotment of a flat as per details below. The gliotmentis
- subject toterms and conditions given hersin as also DDA (Mgl. & disposal of housing estate) Regulations 1968,

Mate of Draw Details of alictiad Hat (Area, Block, PR Hoor sle)) Disposal cost

T18701/90 136 PKT=3 SECmIT TYPE~A :
ROMINI .

2. PAYMENT TERMS CASH DOWH

: ¥ou shall be llable to pay disposal cost in full after adiuating daposittogather with interest accrued therson, In addition thereto
 you shall bs lable 1o pay ground rent Mr two yeafs dacumemahm chsrgcs servzcs charges & share money for becoming
femihar of ﬁgm atopac] ;&rma.ﬂu Bapobyprdencms

Total cost of . At giraady FIMW. Mo, FDH date Int. accrued on
the flat depositad Amt. deposited.
1 2 . 3 . 4
RSe 97000 | RS. 1500 11286  29/09/779 | 8S. 1508408
fhare monsy 3(3;?:::1 ;:ir:t ,fa;,‘ Oocumental charges | | Sarvice Chargea
s 8 7 'y
K3 100 BS5e 2 REs 75 BS5s 5250
Net gmount sayable
(L8« 8+ 7 +8)— (2443 1t paid beiwesn
Plus Interest on delayed payment if any. o
9 10
SHEBLeRE | BLI03/90=29/05/90
GH69L.52 | 30/05/90=13/06/4%0
G51634673 14/06/90%28 /06790
AUTOMATIC CANCELLATION AFTER 28/06/90

3. In consideration of continued enjoyment of property you shouid be iiable to pay ground rant beyand 2 yaars at the rates
~ mdzcated beiow with sffact from date shcwn againgt it.

Ground Rent Date of Commencomant : . Premium of Land

BS. B2.50 | 1768772 | RS
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Deputy Director {Housing)

')E‘LM DEVELOPMENT AUTHORITY

New Delhi

{(HOUSING DEPARTMENT)

‘D’ Block, Vikas Sadar, Behind INA Market,

Mew Delhi

File No. L0 IRC Y9G/ RO NP
To

THOASHOK HUBAR KHATTAR

H MO 234056 DAPTRAPAN PaAMAR GAN

Dear Sir/Madam,

1. | am directed to inform you that you have been declared succes=ful for allotment of a {lat as psr details below. The allotment is

REGISTERED AD.

Flat Cat. | . 16

glock dat’es:

?Tz,%’pm.a Narme of Scheme

Regd. No Priority No,
HMPRE Zwi Ldsv i

Regd. Agency
ROKT

subject to terms and conditions given herein as also DDA (Mgt & disposal of housing estate) Regulations 1968

Date of Draw

Details of aliotted flat (Area, Block, Pki. ficor etc)

Disposal cost

SR A W AR

136

PUT=2 SEC-11
ROHINT

TYPE =4 FST

97

S0

2, PAYMENT TERMS

You shali be liable to pay disposal cost in fulf after adjusting depodt together with interest accrued théreon, In addition thereto
you shall be abie 1 pay ground rent for two vears, documentatisn-charges, service ¢ harges & share money for becoming

member of Hegistered Agency a8 below:

CASH DOWN

Total cost of Amount already FIOIR, No. FDR dale i int aserusd on
the flat deposited Amt. deposited
1 2 3 4
RS e ES, L1286 Z9J/DN/7T0 5e L5050 4uB
Ground remt for

y are money 2yrs at Re 1/- yr. - Documental charges Service Charges
5 8 7 8

R5¢ 104 RSs RS« 75 S e 52 50

Net amount ayable
(1+5+6+7 +8)—
Plus interest on delaved payment if any.

(2+4)

1f paid between

9 10
FE22 1. %2 EX O EVE D LAV LY AU

S0/O5F00«13/0 6790
tfff f&lq «‘4&8!% &-1%‘:3

3. in cons:derat:on of continued enjoyment of property you shou!d be liable to pay ground rent beyond 2 years at the rates
indicated below with effect ‘irom date shown agamst i .

Ground Rent

Date of Commencemsnt

Premium of Land

i1

Blo2

RS. 2100
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1. Deposltor 18 requestedto vao e u&u;

2. This deposit s in con
3 ﬁzu aavomx 33»3 1




i AR,
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It hos been repurbed to the undersi_ned uh&b Ui yyoier
connection is funnlnu in y.ur abcve noted prenls TOw are
reques.ed t¢ oroduce the noc o ‘Sal'y documencs in Vhe vifice ot the
undGPSlon 4 within 7 4. ys LI The amd w.ter connccoion is legally
inscalled from the receipt oui this l:tter. Pleou.se note th.t ifno
reply is received in the stipulited period, the said J.C.will
be disccanec:ed ui your risk and cuzi. VY O e olso wavisnd Lo
set your :.ier connact .in rejul .ris.i/ s ac ionsd on payment
of nectny oy char_-s £ oap susal Sting the copies of allotment
letter, possession lettsr ..nd M.0.0. issued from DDA,

Sh/Smt W&m &/Z&M
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The Deputy Director (1)
Delhi Develcopment Authority
vVikas Sadan, New Delhi.

Loy Mﬁ‘} //{D/Nﬁ

Flat No. 136, Pkte3, “ectors2, Tet floor, Rohini pelhi.

File No. E5EA

Dear Slr,
I enclose herewith the following documents as reguired

by your good self in connection with the allotment of flate.

> 3 i*“’
I agree to take that ﬁl@gz&%&so agree with the terms ang
ent Tikig grE%ee
conditions of the ollmtmmmmmgaca the following document

ass—

2 AFFLdavit of

3 Possession Latm:c»»;fml;sy a*‘t@sg‘?@? 7

4. F«DeRs Surrender S‘fl?l%.
How, of -

5e 2nn euxurea P

. PR N ¥ i Y . 1 > Ged..
6. Bank Challan No. ferRese S/O6/6 ’%éﬁ TS60 6N i T |

T S ecimen Photo & Signature, .

8. Mun Cowel Vrels ij ) N J
, ;. A siaprmtion s O ) ilng
6. Condigprents "’?

Please acknowledoe receipt and obliges

Thanking you,

Dateds. Signacuares Yours falthfully,

Encls  as above Names RS 1% }V‘v”@/{

- | sehok Kumer “hatbay . — —=
/o Shri ;r,_miéy “hat{ar
o 3456, rarba Pany
Pohar Car) Hew Telhl.




fead)

sarfiga femr sET £

criified tha tﬁx.n DOSH
el ey (PW‘ ............

SO .\“L.‘uaughicr OUSHL

Date.......z‘..

EEAL: mf‘amu’x

DELH] DEVELOPMENT AUTHORITY

st ]
{Housing Branch)

LS »
gSE &I 9Y9Iu-03
CERTIFICATE OF IiEG!??‘R,\'TI()N.

Anmount of Deposit Rs. 1300/~ - Far &7 7ife we 9900/"

> fx i‘r”s&j}qﬁ 1@::;;»1 ----- s 3/&2""“'”?" f\tlfw.cfm/ Toeerann
......................... e e dna

TR z,m

- 5 EY, o, {ﬂ?’\h L

St ‘%t‘“‘»’v&? ...... Nm ...... P R

resident of... f Qx ()‘f)u}fn,f .......... .{\%—Q.A\, ] ; oy T i PR
yaeuE] BT FHA FE 3’{ o A ERT % azm Ll q?r“'fm ATSAT (1€ &Y F1 gTeAr
fias been registered at serial Namber .. \u 5 ’-..f,::.f,...t ................... under iie

R I AL O A i ot

istration scheme for

10w vhu)t"ﬂ”“

e Ve e
SN TTHE

B N E e s e I3 Q‘ir%ﬂ' w7 Fean
W PETeTE TYTQ of intending purchasers of f fais/

GIL roup.”

TYaw T i L3 SN Ny e
o Thi T 1 1ssved subject to the
ERTE R s . PR ) U
: . FORamOUNt. QF G L
SRSt ~oothis Regrste g ~

EROSRIINEN AR ENENENES DB EEEDHE @@@@@@@@Q@@@ﬁ
Registration Scheme On New Pattcrn

NO 53853 N.R./L.L.G.
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Mreiamar ca:fime:? the m ﬁ,r t pa%y;

‘%‘m'%@%m pass 5/0 Roshen Lal Ko a?«z?g Shalimar Ezwi&, el

hwaiaafﬁgr called i‘:&ze ﬁzﬁwwm P

xzmwwwmm first g}&rw and second gﬂmy Séfzﬁm, m@aﬁ
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¢ LGREMMENT T0 3EBL *

Thig pgreement 18 made ot Delhi, between
J400s Darba Pan, Pahar canj, New Delh ,

herelrofter called the xxes £1rst partye

fhri Fheewan

- e &/ﬁ? Shri h{}%?ﬁéﬁ} 1l Yo "ﬁ%“’fé?y {mz“‘?gajﬁgﬁgg""* 13 s ¥
herein;ftrr called the Xt rsecond partye

Theexpressions first party and second prriy shaell mem

b3
N

N s Py P S5 £ g ) 2 e Ry
inelude thelr rvespective helr-s, slccessrog ond 85351203

¥

yneress theilrst party is the owner of flot io.

fertor=2, on thefired floor, =

» Slivaled ot Rohind relnd, allotted
mlhi levelopment su '3?‘%?;’ v

7

with tielefss hold righis 5 Lanc under the said flat,

nd Wheress thefivst periy hag egreed to scll the spld flat,

o ol R S T R B W T e 2033 4 3 . %;h
Jith the lefige hold righig of thelend under We salifiet, lo He

i

i {:ﬁ}ﬁl& N ELY ﬁ:‘f i;} r i 2% £~ﬁﬁ
' | 1400000/ /= (Tupecs one lgkhe *
14004000/ (Mupecs one 1gihgEke) arty

r*‘ﬁi @ﬁfg t&» THD [ERCAN {iﬁiﬂ rg"f’ iif’;ﬁ %ﬁd'iit’ W ﬁ; % -ﬁ’ Be ﬁé )

1,00400" eprpate recelst
nes recelved from the seoond porty W8O8 d2gal seprate recelote

1

yhich ig reglstered in the office of Stk mnoerneds The deilal of

sayment has been -entioned In th ere

chri fshok Kumur “hatt ar o/




-







Kumar Fhettar /o “hri

Ls Do EKhgttinrp ﬁs{%‘} iaﬁﬁgg Parba ﬁ&ﬁy Pahar ‘m%ﬁjg Few %}uﬁgg

(Txecutant)

) / % ; ,' o . ; ‘ y &zg\!’ 3 g 4 2 o
do hereby @ppoint noninSte endconstitute i hiewen ra o /o
“hri “ochan Lal Yo 1P=27, chglimap Berhy Nelhi=-il0062,
as My true sndlawiul gpeclal Gneral Attorney tod thefdllowing
ncts deeds sndihings ln my nemesnd on my behalf ag under t=

le T mpnage, matrolslookafterand supervige my DDA Hiilt idat (L1G)
Nos 136, Meta, “estoreP, on the flret fio cor, eltunsted ot Zohind Blh
with the leass tioldrights of the land under the saldflat, irany
Bannel 17 .10 Attorney deess fltand nropers

waney, balfnee wsts,ingtalnents snd other dues

o theeonesrne d Suthori tles on dem onds

regardlm
3 5 Let out thessldflat onrent to sany pevson W Jedllize he

Py A :,,»a,g e Tont e sty Bhoveols

TN CEy ¢ E
Tents gna Lo 1 I A S 0 83

4, Inrile sult for sjectrent 231 lentnt

ot the wntnt in fheourt o0 Lo

. LREN
. ) . b aete R Y I s o, e sy P
5, Ty sdommnd cen the soroetnsllonge leod
10 G g ven Phe a2

3, e B I -
N & 05 R







v INDEMNLTY BOND '
Tig Indesnity bnd is made 8t Delhi, between  Shri sshok Kumar Xha

3/@ shrl L. Ds Khattar R/o 3456, Darba Pal, Paghar cam), New m&m;
herelnafter called the first party. -

#D
shri Bhagwar Dass S5/0 Shri Hosham Lal #o ap=27, Shalimar Begh, Del
hereinpfter called the pecond party.

reas the first p rty Das $o1d his flat e 136, Pkte3, BEX

‘M\w the first floor, situated et Rohlml Delkd, allotted by
) nd party and have mmimad the total gale price in full
thing remains due out of the sgle and dellv
cond narty on the 500 Le

nig legel helrs

lement and no
.0t possession of the se

wheretg in Muware thefirst party along wlth

grastyhel soever with etcs then the T

shall no s1al g title or int
s awy objection and «1isms ete.

ding the qaid rlat, inany one ralsae
e 1iatle for the z80e,
» mwth move ble and imnovedbles

thefirst p’ rtyshall b with 81l costsand dem:

rrom his personal sropertles
DEs

Wltnesses =

1s

ond perty

O Ak o



Travar S0 R iy B
v Ii Dl 3 BORD '

Thig nde nity mnd 1g made 8t Delhl, between  ~npi sshok Kumar ¥ hatt

8/0 “hri LeDs Fhattar /o 3456, parba Pan, Pghar Canj, lew Delhl
herelnafter called the firat partye

| M D
“hri Bharwen Dets /0 Chri ioshan 1gl H/0 AP=27,; “halimar

Bagh, Delhi,
hereinafter nalled the second partye

the first p vty has -0ld his 1ot 1D 136, Phied, £3x
“ector=P, on the Tiret floor, 2itosted ot Nohkipd Delhl, pllobtcd by »
to the seeond party and have recelved the total cale price in full an
£inol sevtlenent and rothing ramaing due out o7 the sple #nd celivere
the vso.nt sossession of the second nérty on e 5.0 Le

therefis in Matire thelirst puriy slong with - ig legal ncolrg
shall no olal g tltle or lnterestwhat goever with a,um than e rogén
ding the zaid {lat, inany ne r2lses oy oRJe ebilon nod ol LBag etes th
thefiral o riysnall be lLiskle for the some, with all costsend dedagas
from his personsl properticg koth move ble #nd Inovedbles

DL

Wi thesses i
e Y

parLy

ot

ond perty



VoSpECT AL POWEROR ATTOHRNEY ¢

KHOW 4 LL MENLY THESS PRESENTS THAT I, ashok Kumar Khattar S/o

ehri T.I» Khattar R/o 3456, Darba Pam, Pahar Ganj, New Delld.

Allotted & Fla tlo. 136, Pkte3, Sectore2, om the first floor,
(LIG Viat) sltusted at Rokird Delk , gllotted by DDA
do herebyappoint nominate sndconstitute Shri Bhagwam Dass %o

Shri Roshan Lal B/0 4P=27, Shelimar Bagh, Delhi=52,

e and lawful special ettorney tocollect the possession
" and physieal posseession in respect of the alove gald rlat
The Signature of the attorney so appointed by me are attested bel

Teetify the action due by my atiorneys.

Thig @sPede shall be 1rrevo cB Hl e

Dte
Witnesseg o=

e ' i
| RXRCTTANT




' oGPLCl AL POUSiOF ATTORNEY !
KNOW A LL MEND THEsh PHESENTS THAT I, ,opck xumer Khattar ©/0

6, Darba Pany rahar Nan) s Hew Dellls

ehrl e D Khattar o

fllotbed & F18 Giios 136, Phb=3, co~toress on the first floor,
(1T0 7lst) situated ot Tohdnd Delrd, gllotted by TDhe
ds harebvaspoint nominate andoonstitite cnpi Bhogwen Dass /o

ahpi Poshan Tal ¥o P=27, Fhalimar Bagh, nelil =52,

as my true and luofadl snecial eattorney tomllect the oossession

letter and physieal sogse@ssion in raspect of the 8love gaid 11

The signature ol the atlorney 50 zopolnted Wy me 16 attested b

T % Cens ey S0 From, o

g i o Tl T e R .
T re-bify the webtionn U8 o g e & e




HIREE

o ek o o B S

' SPECIAL POWESOF ATIOWIEY
KOwW ALL MENBTHESE PRESENTS THAT I, gshok Kumar Khattar %o shrl L.D

Khattar R/0 3466, Darba PaRy Pahar Geaj, New Delii , herelnafter (B

&

do herseby sppoint mouinste Bndceonstitute  shri Bhegwan Dess S/agm
Roshes Lel B/o AP=27, Shalimer Begh, Delkd 52,

_s my truednd lawful speclsl attorney todo thefollowlng

acts deeds and things in my name snd on my beh 1f 8y under i-

T sell my DDA Built Flat lo, 136, Pkte3, Blks/Sector 2. s
on the first floor, sltusted at Tohinl plkl, sllottel by DDA

secite the séle deed admlt 1ts executlons

ssession recelve theconslderation amount and

y rezds beforethe 3.Re concernede

Bt
¥Witnesses :=
1s

Za

P
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H %@gax& %%g;g? ﬁmﬁéw i
KOW All, MENBTHESE PRESEN

T8 THAT I, sehok Yumgr Chatbar %o %ﬁ LoD
Ehattar 3/0 345G, Darba Pan, Pghar Canj, New Delhi, %ﬁ@r@ifmm@\% (Frec

o 5

d herebs esppoint nomindte endeonstitute ., .4 Phag

an Dafs “/o. hri
hoa Lal %o w27, challmar Degh, Delbi-562

4 \

agts deeds and things in my neme md on my beh 1f &8s under 3= L
To sell my uLDA built Flat bo,

|

5%%

136, Pkt=3, Blke/Toctor 2.

on the fivat Tlcoor, sltugted gt “ohinl Telhl, sllotted by DDA

toany persontoexscute the sele deed edmlt 1ts executlons
transfer the posaession rocelve themnsiderstion &mount agd

get the saneduly regds befd rothe 3 Hs congerneds

Z}?ig :;%Q 3%;}0 é’fg %iﬁl}’ g\:}@ ii&z@%m ﬁ§§m$§
Dt

wltnesses te
1s




' LFFLDAVIT °
I, Aehok Kumar Khattar 8/o Shri L. D Khatter B/o 3456, Dabba Pat,
Pohar Cal, New Delki do hereby eolemnly affimm amd declare as und

1. 1 smthe owner of g 1LIG ¥lat No. 136, Pkte3, fector-2, on the
firet floor, situgted ot Rohlml Delkd, sllotted by DDA

2o Tat I have executed Ueneralandspeclal powyer of attorney

reg8rding thesaid flat infaévour of = cohri Bharwer Dass S/0
ghri Roshan Lgl “/0 AP»27, Sholimar Bagh, Delid.

2e T™atl hveexecited agreement tosell,affidavit, Will ang Recely
g the sald flat in favour of ¢= Shrd Bhagwen Dafs 8/0 Shy

L RTRR T
%/ Ros a0°Dwl R/o.aP-27, Shalimer Bagh, Delhl,
L e 1%
\ \ ‘- |
o 2 W
N shall not revoke orcancel the atovedoocuments in any.

A

DREPONENT

W Mg

VERIFICATION 4=

Verified =t Delhi thatthecontents of this
~ffidevit are troe to the best of my knowledge 2nd bellef.

it
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b ETIDAVIT !

I, rehok Kumar XKhgttor ©/o Thri Le I Khatter o 3456, Dabba Fany

Pahar Cafll, Hew

nelhl do hereby slemnly affimm and declare as und
lo. 1 amthe owner of 5 110 ¥i.t Fo. 136, Pkte3, Cectore2, on the

firet floovr, situated ot RoMmd

Deihl, glictt-d by OPse

2.  hat I heave exocuted Generalandspedial power of attorney

regeriing thesald flet infsvour of d=  onwi uho-wan ress 570

ohrl oehan Lal Yo P27y “holimar Bash, Delhle

regdirding the sald 12t in fevour of s= ~hri Lhegwen Pafa 9/o0 “hyl

3. /mat] h-veexesited sgreement togell,affidevit,¥lll 8nd Hece

Roshan Tal Vo .aP=07, “halimar Sagh, Delhi.

e matl shall oo revoke orcencel the tlovedocuments in any

alroimslancas.

LEPD

VSEIFICLTION s
Verifled 't Delhl thstthecontents of thls

.rridavil are tme fo the best of my knowledge 2nd bellefs

il

-
DEP




¢ OARFIDAVET ®
I,  Ashok Kemgr Khattar S/c “hrd 1o Ds Khattar R/o 34566, Darbe Pan,
pahar Cami, N. Delki., do hersby solesnly affim anddeclare g8 undel

1

wholp

first floor,; gltuated at Rohind

at Ihave sold myfl»t o, 136 % ?kﬁ*&; aector.2y OB the
elit.

sﬁj}?
ghri Bhegwan Dees S/o0 Shri Roshan Lal B0 gPe27, Shalimar Bagh,

mikd.
Ze tmatl & will responsible togive the possession of the said

to the sald purcheser ofter gelilng the sgme from the offics

E&?mﬁ%&ﬁﬁ
VERIFICATION §= |
Verified ot Delhi that thecontentsof this

ffideviy are true m m@b@t of my knowl edge mmﬁ:almfe

‘R nE
AT e




¢ OAPFLDRVIT Y
paholk Kumar Ehattar S/0 “hri Le D Ehattor %/o 3456, Darba Pan,

I

?
Pahar "anj; Y. Telhis do hereby eolennly affirm anddeclare g8 under

54

L hat Thave sold myfl»-t Fo. 176, Pki=3, “e~tor.2, on the

firat floor, situgted et Donini Telhls

T, |
anei Theewon mace /0 ~hri noehan Lal o P=27, “hallmar Dagh,

mlhle

thatl & will responsiiie togive t & possession of the sald

.
et )

flat, wthe sald puuchoser after getting the ssue fiom the sfflce
of wut kiew Lelhi.

y P
N ) ;
oo

o e N T . R g 8 N TP
E TnEt dawill sigh [y a1 Le o cunenng 4 £ veril L 0a a
PR { e doy [ A RS o T Wy 5§ N . ok ‘
I Wi gt [C BT et R I @D iy £ 8. @Li}@ @3%&

T R PO e
ol e rned 811500 ritiam

P
I M S W

‘
&
s

<

0

e

Yoprified ot Delhi thodi theonbentsof thils

[N, R, ¥ - PR -
nrfldevit ave true to thebest ol my kaniledge #ndbellels




£

LEIREE

B0 ko i N 5495 4

FiF
xY?2

I 2ot _

DAVIT !
I, Ashok Kumgr Khattar S/o Shri L.D Khg :
Pahar Ganj, New Delhl do hereby solemnly affimm and declare &8 unde:

VERIFTCATION ¢
Verified 8t belhi that the ontents of thig
gffidevit aretrue to the best of my knowledge sndbellef

L e s s A BT PR



toaF TDavIT ?

I, ashok rumar Yhattar o/0 Thri Le l Khattar &0

ﬁ; Tarba ?&ﬁt

Pahar Gand amnly affirm and declare

y Yew Melhi do hereby sol m‘;@@zf&

DDl ERY

Verified at Delhi thet the cuatenis of thisg

s rPldavit sretrue to the best of my knowledge andbellefy




shok Kongr Khattar /0

i@;‘zi@z igreeuent is made 8% DU Delhi, between

anrd L. D Khatbtar i/e 23456, Darba Pam, Paher Ganj, New Dslikd, hereln-
after called the firet party.

D %
anpl Bhagwan Dass /o Shri Roshen 1sl Bo ap«27, Shallmar Degh,
nelhl , Bereinaftsr called the second partye

Y %%mﬁ in o &8n agm@m%%; 7o)
noA Bailt Hat

wherefs both thepartles hs
My 88le and nurchése of

on the flret flooY, sitnated at Rohind

Nos 136, Phte3d, Sector-2,
1d rights of the egld flats

mmﬁ allﬁtw by DDa with the lease )

1=t thers ls some alspute arising bebtween "iﬁs%

‘ % gﬁ‘@ﬁ
o7 the sald sgreenent

! Z@%&@@@W per thet
s U g ~
' rtles haveappointed & ol

"o th,

erms and smunditions
e arbitrator

% shall declde thesaiddlspute andwho se declsion shall be

bindlng on both the parties.

bt
Wl tnesses -
E&Q P e
1st perly
ond ;ﬁ S any
2
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' LGRESEMBNT 10 22P0INT anMITHATOR®

Ihis sgreement is made &t Delhi, between cnri sehok Xumar Khattar /o
“hri Te M Khatior Yo 3456, Darbs Tan, Pahar “enj, ¥ew Melidl, herein-
after called the firast partys

AN D

enrd Bharwan Daes /0 Shri Rosham Lal Wo Pe27, “halimur Dagh,

Pelld , herelnagfter called the pecond party.

wherees oth thepartles h-ve eatered in to an

‘greensnt
Wﬁ:}z@ aBl . and @&gy@h%&ﬁ@ af DDA B1iit zﬁ-@g

Hoe 136, Tkite3, Tector=2, on the fAret floor, situsted at Rohim

CDeimt, allotted Ly 7Ds with the lease hold righte of the rald flate

End wWherebs oL Uher

ig syme dissute orising tetwsen the
partles es per thetems andoonditions of the aald greement

o th thonartios havesppoioted 8 =ls srbltrator

who shall declde thesalddlspute #ndwhoss decis.on shell be
binding on both the partlies.

Dt

Wil theases i :

. ) - )
},@ -t X

o5

18t pérty

 Zs .



§. %’ﬁ"*ﬁ: ﬁ{}ﬁf&gg %m g
Tis prent Agreement 15 mede at mm between ghri fwhok mar K}mm

o 31‘31’13;;23; Khattar R/o 3456, Ba:ﬁw Pan, Pahar ‘3‘@33 Kﬁa ml%?
herelnafter called the first partye.

AND
shri Bhegwan Dess 5/0 Shri Rochen Lal R/o AP«%’?, ghglimar Bagh, ;W%
hersinafter called the second par ~ '

wherefs thefirst psrty hés agreed to letout 1LIG Flat Ro. 3»33

Pkite3, Sector«2, on the pat floor, &ituated at Rohixd pelhd,

to thesecondpérty on thefollowlng tems andeondl ticns 3=

.dhat the first prrty hasg z*%wi%ﬂ Hge |
anrity of the sald f1st. ‘he %mm party
snid smount hence the first %M‘*‘%

from the

1s
seond party as 8se
ngeny interest onthe ¢

veany rente :
tensncy has commence from twdey for tyenty vesrs and
o

o f}’i;@%;@ ® :ﬁw yeers shall be extended with the option

2, That thesewn party with & nold useenjoy 8nd gubtlet the sald
flat, in eny manners
DEe s

£ } y

T SEICY R MERR -1

Witnesses 3= e
15t parLy

Le

ond party
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”f P RENT AGREWIBNT
z%;m Rent ggmmam 1z m8de a8t Delhi, between o

hrd Ashok ¥umgr chatiy
%/@ ohri Ls E;hg‘j%ih@m@z* /o Mﬁ% Darbe Pany Pghar Ganl, Now Deind,
herelnsfter cdlled the firet party.

2D

ohri Bhagwan %ﬁ” 53/0 hri Horhat Lel Vo =27, “helimar Bagh, Del
%mﬁmﬁmr ﬂﬁéé%ﬁﬁ the second partys

wheresys .m@fﬁ,mﬁ prriy hag agreed to letout LIC Flat No. 136

Phiel, f‘%t@rw oy o1 the fivet floor, sitnated at hohini Delhd ,

to thesewndpfrty on thefollowling temms sndoonditions i-

s indt the fivst p Tty hss recelved Rse from the
seoond party as asecurity of the said flsts “he second party

15 not chorgingony Interest onthe sald awsunt hence the first pardy

is not angrglnuary rents
Ze That the tensney hss commence Tron todsy for twenly verrs 8nd

ono ther twenty yesvs shall be extended with the oo tion of the
gecondoartys
514 nscenjoy and eutlet the sald

s

2,  ihat theseen parly wlih @

flat, in fny mENeT.

withesses 3=
1s

2nd party



ent of Hous

Ho, 8486, Daribepen Peher Canj, Yo Delni, do hereby solemnly

gffir end degln

is That I an the ellotice of a L.I.0. Flat Ho,136, Pocket No-3

Rohing Resdl,
Seheme Delbd, ellotbed by D.D.A. with the lease hold rightg

L, Type=h, on the Firgt Floor, situated in

of The land wader the said flat,

coneernoet,

o
bt

s That my above staber

Verified at Delhi, that the contents of thig

Affidevit are true ané correct to tho best of my knowleds

=

belief and nothing hag been coneelled therefrovm, .



L. ) T T _
This will 18 made =t Delhl on 't;his 2lst dgy of May 1290
By Shri Ashok ¥umgr Yhettar 5/0 Shri I.D. Xhattar R/o 3456,
Darlba Pan, Pghar Canj, New Delhi, hereinafter called the
Testator. .

Life 1s but short and Cod knows when it may come to
an end, hence I with-my free will, without any precsure
make this will, with my sousf and disposine mind.

Whereas I am the owner of a LIG Flst No. 136, Pkt-3,
Sector-2, on the flret floor, situsted at fohini Delhl, allotted
by Delhl Development Aut'ority, with the lea’t hold rieghts of
the land under the sald flat.

and whereas I hereby bequath that after my death the
above mysald flaty with the lease hold righte shall go and devolv
in favour of : Shri Bhagwan Dass S/o Shri foshan Lal R/o AP=27,
ghalimar Bagh, Delhi, to the exclusion all other my leral helrs

& SuccecsOrse

jis In case eny one raglses any obje-tlon & Challagnres of

this will, the objection chall be treated as Null & Vold.

Hence this will is made =zt Delhi.

™ tnesses.

A

1. ~ .
shri A.K. ;;Qa S/o MM

shri OePe Naongla : ‘
R/o 4/17, 014 Rajinder Nagar, TestaLpr~>—

N. Delhl.
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y -

Recelved a sum

Bzgh, Delhi. in cash in advance.

%«

\472"%
¢€g one lgkh only)

% 8. 1,004,000/~ (Ru
,.‘pt‘_’f, from chri Phagrwan Naes “/o Shri Roshan Lal RWhalimar

Hence this recelpt is made st Delhi.

pte 21.5. 1990,
™ tnofses.

b \ l
M\/\\/

ohri A.¥. Nangia ~/o0
Shrl Og¢Pe Nangia R/0

-L)

4/17, 01d Rajinder Nacar,

New ™@lhi,.

Executant

Shri Ashok XKumar XhzttarS/o
Shri L.D Khattzr R/0 3466,
Daribe Pan, Pahar GCanj], New Del
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ISING DEPARTMENT)
REGISTERED AD.

7, Bohind [MA Markes,

 ReRRIN0G

HUMER HHMATYTAR
géﬁﬁmﬁfés & Name of Schems| Regd. No.

Dear Sir/Madam,

form «muMa? /ot have heen declared syucces
oin as aiso DDA (Mgl & dm

1.1 ?w dirgoted o iy

info
sect o terms and cong

mentof & Hat as per detalls below. The allotment s
? housing estate) Regulations 1988

Tigte of Draw Detaily of aliotisd

a3 Disposal cost

187017490 136

ALH DOWH

You shel belighls *ﬁpﬁvﬂfew%lf‘m*mh Hatter adivs
%m&é{ Day g;gmmw rant

ting depositiogether with interast accrusd therson, In addition therets
o years, dooumentations chwge%, sorvice charges & share money for becoming

Total cost of Branumt glrasdy U3 Me. F0R date Inl. gocrued on
the fiat deposilpd Amt. deposited
1 ks 3 4
EREtIIT BS,
Ground rent for .
2hars mone N O ntal © vice Cher
ey 2 yrs at Re 1/- yr. Documental charges Sarvice Cherges
5 8 7 8
REs, 100 B5s 2 B5. 78 B8, B2 80
Mat gmount Layanle
(1285687 +8) ~— (2+4) i paid bsiwesn
Plus interest on delaysd pavment if any.
i 9
53
3. In consideration of continued anjoyment of property you should be lab o pay ground rent %wm*’wa‘ 2 years at the rates

indicated balow with affsct from date 5hown against it,

Ground Rant

Premium of Land




' AGREEMENT TO SELL

This Agreement to sell i3 made at Delhi,on this 4.2.1994.,
between Sh.shagwan Dass son of shri Roshan Lal resident of AP-27
Shalimar Bagh, Delhi, hereinatter called the £lrst party.-Andss
S.Dalilt Singh Ghai sonof shri P.3.Chal resident of 5=7,
Nilamber Appartment, Fanl Bagh, Delhl, hereinatter called the
Second party-

The expression first pérty & 5@Qdeuparﬁy shall me:mn md
inc lude their respective heirs, successors and assijns.

vhereas the flrst party is the ownerof IIG flat No. 136,
pocketw3 sector No-2, *irst floor, situated at FEohini Resdl.
Scheme,Delhi, with the lease hold rights o' the land under the

gald proportys

Ang whoreas

arty has agreed to sellthe avove
Tty for a sum of RS.1,05,000/=(Rupe

e entire consideration amount of

party in full and f£in I“settl@n@nt» The detail of payment has
been mentioned in the seperate legal reccoilpt, which is cha Ly

attested by Notary public,delhi.




* AGREEMENT TO SELL
This Agzeement £o sell is made at Delbi,on this 4o 2:1994e,

between Sh.shagwan Dasg son of ohri Roshan Lal resident of AP=2

Shalimay Bagh, Delhi, hereinafter cslled the f£lrst partyscAndes
S-maliit Singh Ghai sonof shyl P.3.Ghal resident of =7,
Nilamber Apparement, Fani Bagh, Delhi, hereina’ter called the
Second paztye

The ewpression firse parkty & 8Sccond parxty shall men nd
ing lude thelr respective heirs, successors and assi mes

whareas the flrst party is the ownercf LG £lat Noe 136,
pocket-3 880%0r Noe?2, ~irst floor, situated at Rohini Resdl.
@@h@mﬁ@mi@ with the lease hold rights o the land under the
aald prop-riys

and whereas the first party has agreed t0 sellthe above
said property to the second party for a sum of RSs1,0%,000/{ Ry
One lac ¥ive thousond only), the entive consideration amount of
of R#:1,0%,000/=, the flrst party has receilved from the second
party in full and final ssttlement: The detall of payment has
peen mentioned in the seperce legal :Efiz;,:t@ which is duly

G oA

attested by Notaxy public,Delhie.
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RECEIPT

et VLR
Received a sum of Rs.1,05,000/-(Rs.-One la '\E‘ﬁe‘x\thousaz only),

from Sh.Paljit Singh Ghai sonofshri P.3.Gha QQQSiQ %

\\-/?

B-7, Nilamober Appartment, Rani Bagh, Delhi, on accoant of

sale price of IIG flat No.136, first floor, pocket-3,

sector No.2, situated st Rohini Resdll.Scheme, Delhi,

in fulland final settlement, nothing remains due out of sale

price, as per terms and conditions of agreement to sell

dt. 4.2.1994. detall of payment as under:-

1. R3.15,000/-(Rs. ?ifteen thousandonly) in Cheque No.31930,
of State 3Bank of India, Shakur Basti Branch,
Dte 23¢1.1993e

Die Rs. 20,000/-(Rs«Ninty thousand only), vide Pay order No.3473

drawn on State 3ank of India, Shakur Basti Branc
Delhi, on 121994«

IN WITNESS WHEREO®, I have signed this Receipt at Delhi,

én 4.2.1994, in the pr-sence of the following witnesses.

WITNESSES: -

i

EXECUTANT

Bhagwan Dass,

S /0 Roshan Lal,

R/o0 ApP-27, Shalimar Bagh,
Delhi.
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RECELPT
Received a sum of Rie1,0%5,000/=(R8-0ne lac Five thousand oaly),
from SheBalilt Singh hai sonofShril P-8.Ghal resident of
B-7, Nilamber Appartment, Ranl Bagh, Deihi, on accomt of
sale price of LIG flat No.136, first {luor, pocket=3,
gector No«2, situated 2t Rohini ResdllsScheme, Delhi,
in fulland final settlement, nothing remains dae out of sale
~rige, as per terms and conditions of agreement to sell
dis 4e 2 1994s detall of payment as under:~
1 R3:15,000/={ Ra. "L fteen thousandonly) in Chegue No- 31930,
of dtate Jank of Iadla, Shakur saztl sranch,
Die 232121993-
2o Rg 50,000/-(RS:Ninty thousand only), vide Pay order No:347.

drawn on 3tave sank of India, Shakur Bastl B ran
pealhi, on lo2:1994-

IN «ITHESS WHEREOT, I have signed this Recelpt at Delhi,

&1 4721994, in the pr-sence of the following wimesses.

WITHES BEStm

1

EXECUTANT

/ Saaf

Bhagwan“Dasgs,

2 /0 Roshan lal,
R/o AP=27F, Shallm x @agh@
Delhi-
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DEED OF WXLL

This Deed of WILL is made at Delhi, on this _ day
of 199 byi- Shrl Bhagwsn Dass eon
Roshan Lal resident of AP.27, Shalimarx Sagh, Delhi,
hereina“ter called the testator -.-in favour of...Daliit
Singh Ghal son of Shri P«3.0hai resident of BT,
Appartmént, Rani Bagh, Deinhi, hersinafrer called
2 e S % B

Life is but short and God knows when
hénce I with my £ WIkL, without any pressure make
WILL, with my sound and disposing mind.

it may come o an end

wharess I am the ouner of MG 7lat bearbng No«136, Flrst
flooxr, Pocket No.3, secteyr No.2, sitnated at Rohing
Residential S¢ hi, with the lease hold rights of
the land under the sald property-

20 long a8 I am alive I will remain the absolute owner of

the above mentioned roperty and after my death the san®
shall go and devolve on i above said exegutrix, to the
excluzion of all my other lejal heirs, successurs and assigns

In ¢ase any one ralses any objection and challangss this
WiLL, the objection shall be trested as null and void, in the
court of laws |

That In case the above mentioned executrix dies sayiier than
me, then the above m .
all the legal heirs, successors and assigns, of the above

mentioned executrix.

sntioned property shall go and devolve o

i

In ¢ Witness Whereof, I have signed this WILL, in the

presence of the following vitnessesi.

wWitnessesi.

7 ﬁ«wa@%

Testaror.

Déafred byo
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RENT Agrsemenc

This Rent Agrasment is made at pelbl, on thise
batwesnie Shagwen Dass son ol Shri Qoshan Lal rasident of
AEw 27, Shulimar Caghe Delhi, hryeinafter called the Flrst
PELLYs s liDye, shri Daljit Jingh Ched son of Shri §ﬁ§§§hﬁi
residant of BeT, Nikamber eppartment, Rani Bagh, Delhi,

heraindfeer called the Secons DLrty.

po
)
fad
k)
'
s
i)
-
o
i
et
Fonest
%g
b

The expressions fiust and second part
and include theirx pective hairs.saccessors and assignss

Whersas the First party has agrasd to let out LIG
Flat No.l36, First floor, Pocket No,3, Sactor No.2, sltuat:
at Rwhinl Residentlal scheme,Delbi, with the lsase hold
rights,titles and interests, to the gacond party on the

following terms and conditions of

amntéﬁwpfmga
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AGREEMENT TO APPOINT ARBITRATOR

Thig Agreement to appoint arbitrator is made at Deihi, on this ~

day oOf 199 Dbetween:- Shri Bhagwan Dass son of Shri Rosh

2
[

a Lal resident of AP.27, Shalimar 3agh, Delhi, hereinafter calle
first partys.-and-.Shri Daljit Singh Ghal son of Shri P.35.GhaB
resident of B=7, Nilamber Appartment, Rani Bagh, Delhi, hereinafter
called the second party-

Whereas both the parties have entered into an agreement in res
of 1IG Flat bearing No.136, flrst £loor, pocket No.3, Sector No.Z,
aitnated at Rohini Residential Scheme, Delhi, with the lease hold

rights of the land under the sald property.

‘And whereas there might if any dispute arises between both the
parties regarding the terms and conditions of the agreement referre

above, therefore both the parties have appolnt a sole arbitrator

who will decide &he said dispute snd whose decision will be final a

binding on both the @a}tiégyand their helrs, suCCesSsSoIrss
Tn Witness Whereof, this agreement iS made at Delhi, in the
v\,‘ }, ["

ing/Witnesses:-

presence of the follo

Witnessesti~

1
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AGCREEMINIT TC ~PPOLNT ARBITRAIOR

This Agreement o appolns arbitzstor 18 nade at De'li, on this

R R

ok

| e

day of . 5

3 petusoni- Shri hagean 3383 gon of Jhri Resh

# Lal resident of hPw2?, Sualimar dag:, Delhi, hereinafter call 4

first parhyessandssShri Daljit Singh Ghal son of Shzl P.3.Ghad
resident of B.7, Milamber Ac-partment, Rani Bagh, Delhi, hereinafese:r
glied the zecond parbys
whereas beth the parties have enterad into an agraserment in zes

of I3 rlat bearing No».13G6, #irst f£loocr, pocket N3,

oy Noe2,
situatred at Ronini Residential dcheme, Delhi, with the lease hold
rights of the land under the 2ald propsrbtye

and chersas there might 1f any dispote arises beeween both the
parties regarding the terms and conditims of the agreement referrs

above, therefore both the parties have appoint a sole avbitrator

who will decids the sald dispute and whose decision will be final @
binding on both the parties and thelr helrs, suiccessorse

In Witness Wheveof, this agrsement 18 madse st Delhi, in the

presence of the following Witnesses:-

4

; 5 LV,
{ \,/)C:U/M'Qi{zj




et e R e o R I B o

S

|

N N - P

TRy S s
e

AL oot oSS

-

Affidavit

I Bhagwan Dass son of Shril Roshan Lal resident
of AP-27, Shalimar Bagh, Delhi, do hereby solemnly

affirm and declare as underie

1e That I have executed a general & Speclal Power
of attomey, agreements, affldavit, WILL, Receipt,
in respect of... I G FPlat bearing No.136, first floor,
pocket No.3, sector No.2, situated at Rohini Residentlal

Scheme, 0Oelhi, in favouyr of Daljit sing Ghal son of

shri P.-3.Ghal resident of B~7, Nilamber Appartment,

Rani Bagh, Delhi,.

2. That I shall not revoke or canced the above mentioned

docurents in any circumstances.

P

v 5 Zg | Deponents
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L, DBhagwan Dass son of Shri Roshan Lal resident

Gf BP.27, Shalimar Bagh, DE&ini,

do nersby solemnly

affirm and daciare a8 undsri-

L Thne T have

eveputed a gensral & Spacial Powsr

of attomey, agrs

mants, affldavii, WILL, Receipt,

in respect ©f--.110 Flat bearing No-138, flrst £loo

pocket No.3, sector No.2, situated at Rohini Residm
Schema, Oelhi, in favour of Baljii sing Onal son of

3hri P«8:0hai resi

e 0f B»7, Nilamber Appari

g«%ﬁi 535:3@'3@ %Eﬁ%%ﬁ*

Verificationi-
Verified at Delhi, that the contencs of thi

affidavit are trus and correck ¥o the best of my knowledg

and nothing has been concealed thersfrom

Deponente
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NFEL ORVIT

Affidavit of Bhajywan Dass sonof Shri koshan Lal resident
of AP.27, Shalimar Bajh, Delhi.5?, do herelby solemnly affirm and

declare a3 underte

1 That I am the owner of LLC flat No-136, pocket-3 sec.?2, first

floor, sltuated at Rohini Resdl.sScheme,Delhi.

VERIPICATIO

Verified-at Delhl, that the contents of this afidavit are £ e

and correct to the best of my knowledge and pothing has been concea!

there frome ‘ ’ &%/k%Qg

“AEPON BT
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WEFLOWIT

nEfldwit of Phajwan Dass sonof Shrl koshen Lal 1esident
0f APn?27, Shallmar Bah, peini.5?, do hereby gclemnly affizm and
decisrre a8 underi-

is That I am the owney of LG flat Npe 136, pocket-3 820=2, 5 B

il

flooy, situated at Rohini Resdls3cheme, el

DEFONENT

VERIPLICATION:S
verified at Delnhi, that the contents o this afiidivit are

and coryect te the best of my kno.iedge and nothing has <or

ehersEram



»

o
P




IORs.

' GENELA POMER OF ATTORNEY

KHOW ALL MEN IY THESE PRESENTS THAT I, Ashok Kumar Khgttar 5/o Shri
Ts » Khattar /0 3456, Dabba Pam, Pahar Temi, New TBlkl, (Executant)

e do hereby @ppoint nomin@te andconstitute Shri Bhagwem Da’s a/0

shri Tochgn Lal /0 #P-27, halimar Begh, Delhl-110062,
;s;g my true andlawful gpecial fneral Attorney to do thefollowing

scts é@ﬁ’%&ﬁ sndthingsg in my namednd on my behalfl as under -

s,

o KT %\,«

ii» %@ggﬁg% wntrol,lookal terand shpervise my DDA Mmilt flat (LIG)

s

I

”’"".,k:t«%fmtoraz, on the firet floor, situasted abt Rohinil Deltd.

, ;afz;:; . xas

Yy
¥

*)

the leass m@m}*,mmm@ ®sts,instaluents and other dues

wldrights of the land under the galdflat, inany

attorney deems filtand propele

regardlng the salaflst totheconcerned 2uthoritles on den ende

Be T let out thegaidflat onrent to any person to redlise the
rents and to lssue rent recelpts thereols

4o Tnfile sult for ejsctment z@‘f ten®nt and recovery of therents
painst the ten3nt in theourt of Llawe

5, To signand get the perpetnalleass reed and other deeds -nd
doouments regeérdin the sald rlat and todosllother acts deedsnd

things walch are necessaryfor fhecompletlons of thesane.

Conntde s f’pa
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GENERAL POWER OF ATTORNEY
¥now all men by these presents that [, Bhagwan Dasg son of Shri
Roshen Lal resident of AP«27, thelimar bagh, Delhi, 4n hereby
appolnt,nominat2 and constitute Shri Daljlt Singh Ghai son of
Shri P.%.0Ghal rasident nf Be7, Nilambsyr Appartment, Deonl Bagh,
Delhd, a8 my trues and lawful General Attorn-y, to dothe following

acts,deeds apd things in oy neme and on mw behalf as underi-

L To manage, control, lookafter and supervislon regarding
LEG Flet Ho.ll6, First floor, Pockat ln.d, Jactor Une. s

situsted at Pohinl Residential schema,Dalhi,

2. To £ile affidavit or renly any lettor or notice issued

by the approprlate authority regarding the -ald properive

3s To sign and gat the porpstusl lease deed of the sald
proparty £xom the appropriate authnrity to get the same

duly regd.ia the offl ¢ of SR,concernads

contd, %@f?@ %
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DEED OF WILL

This Deed of WILL is made at Delhi, on this 9&5 day
of Leh. 199 by:- Shri Bhagwan Dass son of Shri
Roshan Lal resident of AP-27, Shalimar Bagh, Delhi,
hereina‘ter called the testator ...in favour of...Daljit
Singh && Ghal son of Shri P.S.Ghal resident of 37,
Nilamber Appartment, Rani Bagh, Delhi, hereinafter called
the executrixe

Life is but short and God knows when it may come to an end
hence I with my free WILL, without any pressure make this
#ILL, with my sound and disposing mind. \\

Wwhereas I am the owner of LIG Flat bearing No.136, first

£loor, Pocket No.3, sector No.2, situated at Rohini \

Residential Scheme, Delhi, with the lease held rights of
the land under the sald propertye.

So long as I am alive I will remain the absolute owner of

the above mentioned ~roperty and after my death the same
shall go and devolve on the above said executrix, to the
exclusion of all my other legal heirs, Successurs and assignes.

In case any one raises any objection and challanges this
WILL, the objection shall be treated as null and void, in the

court of lawe

That In case the above mentioned executri:; dies earlier than
me, then the above mentioned property shall go and devolve on
all the legal helrs, successors and assijnss of the above
mentioned executrix.

In @ Witness Whercof, I have signed this WILL, in the
presence of the following Witnesses:-

Witnessesi~'
Ly
fo $6. K. C ot

P Y lay pa %}T

4 {
20 // \/ Lrajic. o

Adyvecate
N Reos. ® ., N-lhi.
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SpECI AL POWER OF APTORNEY

nre that Is Bhagwan Dass son of Shri
spalimar Baghs Dalni, 4o hereby
pitate shol el it gingh Snal son of

&pﬁ&xtm%mﬁg panl Baghs

do the fnilowing

1arn et

o nd
[

o &
Gl e

R
a1 Attornzy, £O
2hal o as underi-

3 e mram &I NP
in my naEne and on Y g

Fully agthorisad 2 BX sell my

1n0ts pocket N0 3 Sootot Wooeds sigated
wacute the sale deads admit 118

aaaloe raceive NP gﬁmﬁiﬁ&ﬁ&@imn ant
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